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Constitutional amendment to bar religious
appeals for securing votes

408. SHRIMATI VEENA VERMA:
SHRI SUSHILKUMAR
SAMBHAIJIRAO SHINDE:

Wil the PRIME MINISTER be
pieased to state:

(a) whether in view of the recent
judgement of Supreme Court validating
religious appeals, other than those which
cause hatred against other religions for
seeking votes in elections, Government
propose to bring forth a Constitutional
Amendment to bar religious appeals and
exploitation of religious sentiments to
secure votes; and

(b) if so, by when and if not what is
Government’s decision in the light of the
said judgement?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H. R.
BHARDWAIJ): (a) and (b} The Re-
presentation of the People (Second
Amendment) Bill, 1994 contains a
provision for cancelling the registration of
a political party if it bears a religious
name or if it promotes or attempts to
promote on ground of religion,
disharmony or feeling of enmity, hatred
or illwill between different religious
groups. There is, however, no proposal,
at present, for any Constitutional
amendment in this regard.



